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WlUTTEN ANSWERS TO QUESTIONS 

[Elwlish) 

Cess on Steel aud Pig Iron 

*448. SHRIMATI BASAVARAJE8-
WARI: Will the Mmlster of STEEL 
AND MINES be pleased to state: 

(a) whether Government have raIsed 
cess on steel and pIg iron to boost 
engineering exports; 

(b) jf so, the detaib thereat , 

(c) whether dny amount ha~ been 
released to the exporter!> under t}le mter-
national pncc re.mbu. ~ement scheme ; and 

(d) If so, the del.II'" thereof '! 

THE MINISTl.:R 01 STI:H AND 
MINES (SHRI M L. fOTEDAR): (a) 
and (b) No, Sir. 

(c) and (d) R~ ~() J 8 crore~ wa~ 

disbursed undcJ tne Intcrnatlonal Price 
Reim"ursemenl Scheme to exporters of 
engineenng item:, dunng 1987-88 

Lf'j.!i~lation on la.ud CeilillJ: 

*449. SHRI SHANTARAM NAIK. 
Will tbe Minister of AGRJCUL TURE le 
pleased ro statc . 

(a) whether Union Govern~nt at any 
staae. impressed upon the Government of 
Ooa to enact a legislation on land ceilJl1!!. 
which is one of the vital aspecb of the 
20-POint programme; and 

(b) if so. whether the Oovc:rnmeot of 
Goa bas sent any draft bill h> Union 
Government after J !lH5 ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVE-
LOPMENT IN THE 'MINISTRY OF 
AGRICUL TURE (SHIll JANARDHANA 
POOJARY): (a) and (b) Land is a state 
aaIiect. States have CDacted their 0WIl 
aII10a Jaw. aad haw been impiementina 
them ill furtherance of tbe Ditto_I polict. 

The Union Government have impressed 
upon the States from time to time to 
vigorously implement land reforms, includ· 
ing enforcement of ceiling of agricultural 
holdings. The Voio,. Government's commit· 
ment to implement 1and ceiling pr~ 
gramme is not only reflected ID the national 
guideJinges evolved on the subject in 1972. 
This is also being reviewed in the 
Conferences of Revenue Ministers from 
time to t irne. 

The Union Territory of Goa. Daman 
and Diu had sent "The Goa, Daman and 
Di uLand R.rms (Cei lings on Agri~ 
cullural Holdings) Bill" for pnor approval 
before its introduclton m tbe Legislative 
AssembJy in the year 19~ 6. The BiH was, 
however. returned with SOldC observations 
thrice between 1976 and 1985. Thereafter, 
the revised Bill has not teen received from 
the Goa Government though some 
correspondence on comments made by 
Union Government earlier has been made 
tiB March, 1988. As a result of tbe 
reorgaDisatlon of the Dmon Territory of 
Goa, Daman and DIU, Goa has now 
become a State and is competent to enact 
Its legisJation on agricuJ tural land cemng 
without referring it to the Gpvernment of 
India, except when under the proviSIOns of 
the Constitution, it is reserved for the 
consideration of the President. Govern-
ment of Ooa, however, propose to obtain 
prior concurrence of Government of India 
before the introduction of the Bill In the 
Stale LegJslature and are further examming 
the matter ID the IIgbt of the earher obser-
vations of Union Government. 

r TranslatIon J 

Tiaaely A,ailabillty of Oil~s 

* 450. SHRI ARVIND NETAM : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether UOIon Government ba¥e 
been assisting the State Governments in 
implementation of the Nahonal OdseedB 
Development Scheme ; 

(b) if so. what steps bllYe been taa. 
to ensure timely availability of the requiNd 
accds to tho State; 


